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{Mr. Speaker]

Life Insurance Corporation of
India, approves of the statement
made on behalf of Government
that:

(1) Government accept the
Commission's findings to the
effect that the transaction result-
ing in the purchase of shares of
the six companies was not enter-
ed into in accordance with busi-
ness principles and was also
opposed to propriety on several
grounds; -

(2) Government propose to ini-
tiate appropriate proceedings, on
the basis of the findings of the
Commission, m respect of the
Officers responsible for putting
tas~ugh the transaction;

(3) Government propose to exa-
mine carefully the principles re-
commended by the Commission
for adoption by Government and
the Corporation.”

The motion was adopted.

Mr. Speaker: All the other substi-
tute motions are barred. The House
will now take up the next item of
business.

DEMANDS FOR SUPPLEMENTARY
GRANTS—1957-58

Mr. Speaker: The House will now
resume further discussion on the De-
mands for Supplementary Grants
19857-68. Out of 4 hours allotted for
discussion and voting on the demands,
80 munutes have already been avail-
ed of and 3 hours and 39 minutes
now remain.

All the demands and the cut
motions moved on the 18th February,
1988, a list of which has already been
circulated to Members on the same
day, are before the House.

I have since received notice of
some other cut motions. They will
also be moved subject to their being
otherwise admissible.
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The following are the cut motions:
13, 19, 22, 26, 36, 40, 43, 45, 46, 47, 48,
49, 52, 83, 59 and 62. These may also
be moved.

Shri V. P. Nayar (Quilon): Because
the debate has been carried over,
other cut motions may ulso be
moved.

Mr, Speaker: I have allowed all
the cut motions.

Shri V. P. Nayar: I want a list now.

Mr. Speaker: There 1s also a limit
to this kind of indulgence.

Shri V. P. Nayar: It is not our fault.

Mr. Speaker: It is not my fault
either. The hon. Member might have
tabled them as other hon. Members
have done.

Shri V. P. Nayar: I do not want to
table them now. The list has come
and the numbers have come in the
list.

Mr. Speaker: If he does not table
a new cut motion but only wants to
give the numbers, that may be done.
Shri Naushir Bharucha will continue
his speech

Shri Assar (Ratnagir1): I beg to
move:

Excesy expenditure on the develop-
ment ef khadhi industries and expan-
sion of Ambar Charkha pregramme.

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 1,16,06,000 m respect of indus-
tries be reduced to Re. 1.

Over-estimated expenditure on
Peking Exhibition and purchasing of
exhibits,

Shri Assar: I beg to move:

“That the demand for a supple-
mentary grant of a sum not exceeding
Rs. 13,383,000 in respect of Miscel-
laneous Departments and Expenditure
under the Ministry of Commerce and
Industry be reduced by Rs. 100*.
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Over-estimated expense on foreign
dignitaries

Shrl Assar: 1 beg to move:

“That the demand for a supplemen-
tary grant of a sum not exceeding
Rs. 7,40,000 in respect of External
Affairs be reduced by Rs. 100.”

Imports bf foodgrains under P.L. 480
and subsidising distribution

Skri Assar: I beg to move:

“That the demand for a supplemen-
tary grant of a sum not exceeding
RBs. 8,52,17,000 in respect of Miscel-
laneous Departments and other Expen-
diture under the Ministry of Food and
Agriculture be reduced by Rs. 100.”

Failure to provide forms
Shri Assar: 1 beg to move:

“That the demand for a supplemen-
tary grant of a sum not exceeding
Rs. 1,20,00,000 m respect of Indian
Posts and Telegraphs Department be
reduced by Rs. 100.”

Failure to purchase sufficiert stock of
foodgrains to maintain reserve stock

Shri Assar: I beg to move:

“That the demand for a supplemen-
tary grant of a sum not exceeding
Rs. 38,48,00,000 1n respect of Purchase
of Foodgrams be reduced by Rs. 100.”

Unsatisfactory procurement policy n
Orissa
Shri, P. K. Deo: I beg to move:

“That the demand for a supplemen-
tary grant of a sum not exceeding
Rs. 88,48,00,000 in respect of Purchase
of Foodgraing be reduced by Rs. 100.”

Failure to mcet problems of displaced
persons

Shri Assar: I beg to move:

“That the demand for a supplemen-
fary grant of a sum not exceeding
Rs. 1,000 in respect of Capital Outlay
of the Ministry of Rehabilitation be
reduced by Rs. 100.”
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Working of the Dandakarecnya Scheme

and the need to rehabilitate the dis-

placed hill tribes in that area due to

stoppage of shifting cultivation on the

hill slopes of Kalahandi and Korapat
districts in Orissa

Shri P. K. Deo: I beg to move:

“That the demand for a supplemen-
tary grant of a sum not exceeding
Rs. 1,000 in respect of Capital Outlay
of the Ministry of Rehabilitation be
reduced by Rs. 100.”

Increasing estimates of three steel
plants, Rourkela, Bhilat and Durgapur

Shri Assar: I beg to move:
“That the demand for a supplemen-

tary grant of a sum not exceeding
Rs. 1,000 in respect of Capital Outlay

‘of the Ministry of Steel, Mines and

Fuel be reduced by Rs. 100.”

Slow progress of construction of the
steel plant at Rourkela

Shri P. K. Deo: 1 beg to move:

“That the demand for a supplemen-
tary grant of a sum not exceeding
Rs. 1,000 in respect of Capital Outlay
of the Ministry of Steel, Mines and
Fuel be reduced by Rs. 100.”

Rehabilitation and employment of the
persons displaced by the Rourkela steel
plant and the new townships

“That the demand for a supplemen-
tary grant of a sum not exceeding
Rs. 1,000 in respect of Capital Outlay
of the Ministry of Steel, Mines and
Fuel be reduced by Rs. 100.”

Failure m maintaining working of
Telegraph and Telephone in Bombay
State

Shri Assar: I beg to move:

“That the demand for a supplemen-
tary grant of a sum not exceeding
Rs. 1,00,00,000 in respect of Capital
Outlay on Indian Posts and Telegraphs
(Not met from Revenue) be reduced
by Rs. 100.”
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{Shri Assar].
progress in construction of
National Highways

Shri Assar: I beg to move:

“That the demand for a supplemen-
tary grant of a sum not exceeding
Rs. 1,50,00,000 in respect of Capital
Qutlay on Roads be reduced by
Rs. 100.”

Defective organisation of the Danda-
karnya development scheme

8hri V. P. Nayar: I beg to move:

“That the demand for a supplemen-
tary grant of a sum not exceed-
ing Rs. 1,000 in respect of Capital
Outlay of the Ministry of Rehabilita-

tion be reduced by Rs. 100”.

Working of Similar schemes under
the Ministry

Shri V. P. Nayar: I beg to move:

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 1,000 in respect of Capital
Outlay of the Ministry of Rehabilita-
tion be reduced by Rs. 100”.

Mr. Speaker: All these cut motions
are before the House.

8hri Naushir Bharucha (East Khan-
desh): Only a few minutes ago, the
hon. the Home Minister was telling
us that the Congress Party was
extremely watchful of the interests of
the country and it is rather surprising
that this watchful flock is gradually
disappearing and I am sure by the
time I finish probably there might not
be a quorum in the House again.

The other day, I was referring to the
fact that in these supplementary
grants, the Government is asking the
House to sanction something to the
tune of Rs. 21 crores of extra money.
1 was referring to the demand made by
the Government for Rs. 23 lakhs under
External Affairs because there was an
excessive expenditure on the visits of
foreign dignitaries. I pointed out that
it is rather surprising that at a time
when everybody is bent upon economy
of all types, we find that the Govern-
ment wants to spend Rs. 23 lakhs on
wisits of foreign dignitaries.
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15.58 hrs,
[Mr, Dxrury-Sezaxzr in the Chair.)

1 pointed out that because of economy
we could not get an extra copy of the
speech when we wanted. I do not
think there is a quroum in the House
The watchful flock is all in the canteen
now, -

Mr. Deputy-Speaker: 1 will have
the House counted. Yes, now there is
quorum.

Shri Naushir Bharucha: I was say-
ing that in these days of economy,
even hon, Members are denied the
barest necessaries, such as an exira
copy of their speech. At this time, the
House is asked to sanction Rs. 23 lakhs
on the visit of foreign dignitaries. I
may add that at the time when His
Majesty the King of Afghanistan was
presented with an Address, arrange-
ments were so haphazard and things
were so mismanaged that the M.Ps
who were invited were made to stand
on the lawn and the traffic regulaticn
was so chaotic that subsequently they
were pushed about in the crowd. That
was rather an unusual experience for
MPs who were invited Where M.Ps
are asked to sanction sums like Rs, 28
lakhs, the Mimistry concerned should
look into it I hope they will do Jo.

The second point that I desire to
make 1s about the Defence Mmistry
where we find that Rs. 8°77 crores and
Rs. 123 crores are required for
replacement of obsolescent equipment
and stores. I have been repeatedly
asking the hon. Defence Minister to
take us into confidence. I do not desire
to know from him how many anti-
aircraft guns he possesses, etc.

The Minister of Defence (Shri
Krishna Menon): I cannot hear what
he is saying.

Shri Naushir Bharucha: May I point
out the hon. Defence Minister that we
have been asking for Rs. 8°77 crores
and Rs. 1-23 crores for replacement of
obsolescent stores and equipment, I
am asking him whether it is too much
for the House to ask whether he would
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take the House into confidence as to
the nature of the equipment.

Shri Jadhav (Malegaon): There is
no quorum in the House.

Mr. Deputy-Speaker: The guorum
bell may be rung. Now, there is
quorum.. The hon. Member may con-
tinue his speech.

Shri Naushir Bharucha: I was ask-
ing the hon. Defence Minister whether
it would be too much to tell the House
on what type of equipment we are
spending this amount. In view of the
very changed technique of both atlack
and defence, we want to know whether
we are not spending this amount in
replacing our obsolescent equpment
by less obsolescent equipment which
would be equally useless. I am not
asking the Defence Minister to tell us
how many anti-aircraft guns we have
got or how many first-line fighter
interceptor aircraft we have got. I am
not asking that. But surely the House
18 entitled to be taken into confidence
with regard to the changed patiern of
expenditure on defence in view cf the
very great scientific advancement that
has taken place. I want to know whe-
ther we were not spending to equip
ourselves for fighting the last war.

Further, there is another demand for
Rs. 3 crores. I am very much sur-
prised that the whole Mundhra affair
did not cost us more than Rs. 40 lakhs.
When we are discussing crores of
rupees more than what was lost in that
affair, we do not get even a quorum.
That is also one of the phenomena of
democracy.

The Deputy-Minister of Food and
Agriculture (Shri A. M. Thomas):
Quorum mania.

Shri Naushir Bharucha: There 1s
the demand for Rs. 3 crores under the
Food Ministry. They say that they
require this on account of the trading
losses on purchase of foodgrams trans-
ferred from capital outside the revenue
account. The proposal is to write
back the loss of Rs. 30 crores over a
period of 10 years. Frankly, I have
not understood the proposal. I should
like to know from the Governmcnt
exactly what they propose to do. Wnat
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is the period of years over which this
amount of Rs. 830 crores has been
incurred? They want to write it back
retrospectively for ten years. I have
not been able to understand this point
of view. I would like to know fromx
the hon. Minister of Food the facts,
and he should make this position clear.

16 hrs,

Then again, provision has been made
for the Indian Bureau of Mines. This

* Bureau of Mines is a very importuit

mstitution. In the note under this
Demand, it 1s stated:

“The Indian Bureau of Mines is
responsible for ensuring the sys-
tematic development of mincral
resources of the country and their
conservation by:

(i) introducing scientific methuds
for exploration and explo.ta-
tion;

(1) elimination of avoidable waste
during mining and processing,

(1ii) upgrading of marginal arnd
sub-marginal ores by ora-
dressing and benefication;

(1v) collection of mineral siatistics
and other relevant data:

(v) dissemination of munerai and
mming information; and

(v1) maintenance of liaison bet~
ween the mining industry and
the Government and also bct-
ween the producers and con-
sumers of minerals to promote-
the utilisation of wndigenous
materials.”

What 1s the amount we are asked to-
spend on that—Rs. 28 lakhs. In a huge
sub-continent like India, where mining
and exploration of ores must be put
on scientific and systematic basis, all
that is spent on this is Rs. 28 lakhs.
The total amount allotted in the
whole of the Second Plan 1s Rs, 2
crores. In drilling one o1l well, people
say, they have to spend over a crore-
of rupees So, I desire to point out
the absurdly inadequate provision
made by the Government in respect of
an institution which is expected to
play a very fundamental part in.
extracting our mineral resources.
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[Shri Naushir Bharucha)

I next come to the Indian Posts and
‘Pelegraphs Department, They want
& sum not exceeding Rs. 1,20,00,000. I
want to ask this House whether hou.
Members have not experienced difi-
«<ulty in getting the requisite Aenomi-
nations in the matter of postage stamps
and postal forms. This House adopt-
ed a particular tariff with regard to
letters, book-posts and so on nearly ten
months ago. But even today .t is
difficult to get envelopes of the deno-
mination of 15 nP; it is difficult to get
stamps of the denomination of 8 nP.
It is impossible to get a form for a
registered acknowledgment in so many
of the post offices. In most places,
even labels of Express Delivery are
not available.

I ask, does the hon. Minister under-
stand that when we have to affix
three postage stamps in place of one,
it does not merely add to the labour
-of those people who use these postage
stamps, but it mean. 200 per cen..
more in the cost of prod ‘ion, cost of
paper and labour, and still wc have
been compelled to do it for the last
ten months.

I ask, what has the Posts and Tele-
graphs Department been doing all
these months? Then they say: effict
economy. How to effect cconomy?
May I know why postage stamps of
the denomination of 8 nP have not
been so far placed on the post offices
{or sale? These are the ways ;n which
economies are being effected! The
value of paper used for stamps runs
into lakhs of rupees. It is no use
trying to economise by denying to an
hon. Member an extra copy of his
speech. That takes us nowhere If
paper is to be economised, here is a
place where you can save lakhs of
rupees, and Government has becn
negligent over this aspect. Then it
comes for an additional demand of
Rs. 1,20,00,000. I hope Governmeut
will look into it. This is nothing but
incompetence and maladministration.

Then I come to the question of pro-
-wisign for procurement of foodstuffs
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and other additional commodities for
tribal areas. Rs. 16 lakhs has been
allotted for that, out of which we shall
get Rs. 14 lakhs back from the sale
proceeds of foodgrains in the tribal
areas. It means that the subsidy of
Rs. 2 lakhs would, in the course of
one year, amount to Rs. 8 lakhs, be-
cause this subsidy is for three or four
months this year. In this area so
much expenditure is being incurred in
maintaining the police force. In Naga
Hills-Tuensang area Rs. 56 lakhs have
been allotted only for police force.
But what is the amount to be spent on
foodgrains? Rs. 6 lakhs. This is a
disproportion which Government has
got to bear in mind, and something
must be done about it.

Then, on pages 64-65 there is a
supplementary demand of Rs. 38 crores
for purchase of foodgrains. Here 1
desire to discuss the unsatisfactory
position of our foodgrain reserves. A
few days back I was under the im-
pression that we definitely have more
than one million tons of foodgrains by
way of reserves, and I said that it
was very inadequate. But now I find
that it is only round about 850,000
tons to 900,000 tons. So, I say agaim
that Government will have to pay
proper attention to building up a sub-
stantial reserve I think it is disas-
trous for a country to have anything
short of two million tons by way of
foodgrain reserves for facing very
acute crisis. In the months of April-
May we shall be encountering very
near famine conditions in wvarious
parts of the country, and to have a
small reserve is nothing but the height
of carelessness. It is a matter which
affects the lives of millions of people
and 1 hope the hon. Minister will give
us a correct answer.

Lastly, I come to the increasing
estimates in the case of steel works,
where the revised estimates are going
on. With regard to the three steel
works, which form part of the core of
the plan, about which we are proud,
and the hon. Prime Minister is parti-
cularly proud, we were told on 18th
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February in reply to a question that
the estimates of foreign exchange
content of the total cost of the three
steel plants are: Rourkela Rs. 122
crores, Bhila: Rs. 79 crores and Durga-
pur Rs. 80 crores, which means that
the ultimate estimates have been
revised to such an extent that the
original estimates are nowhere.

Government try to catch hold of
petty things to effect economy in ad-
ministration. But, crores of rupees
are going away here and there is
nobody to question. Why is it that
repeatedly the estimates for the three
steel plants are being revised, I want
to know? When 1s going to be the
final revision of it, so that we can be
sure that the steel plants will cost so
much and nothing more?

Surely none can say that it is no-
body’s interest to apply a brake to this
upward revision of estimates, it is
nobody’s business to question why is
it that we are having these nflated
estimates time after time as if this
ceuntry has got unfathomable re-
sources which 1t can pour out, because
they happen to be steel plants and
because they form part of the core of
the Plan or the hard core of the Plan,
by whatever name they choose to call
them.

As I said, the supplementary de-
mands are for nearly Rs. 21 crores.
Actually, they are more in the sense
that part of the money is found from
already allocated funds. Even then 1
submit, while asking for nearly Rs. 21
crores more, before the House sanc-
tions this, we are entitled to have a
clear explanation from the Govern-
ment on the various points which I
have raised.

& e (dAgd) IqTERY
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Shri Panigrahi (Puri): Sir, I rise to
speak on my Cut Motion No. 32 to
the Demand of the Ministry of Irri-
gation and Power.

In this connection I would like to
refer to the report submitted by the
Sivaraman Committee which was
appointed by the Planning Commis-
sion and which went on a tour of
Orissa to see the scarcity conditions in
that State. This Sivaraman Commit-
tee was kind enough to submit a
report of sixty-five lines so far as
scarcity conditions m Orissa are con-
cerned, And the Committee met the
Chief Engineer of the Hirakud Pro-
ject and made a wondcrful discovery
as a result of discussions with the
Chief Engineer. When the Chief Engi-
neer told them that 1'5 lakh acres of
land have been brought under irriga-
tion from the Hirakud canals in the
district of Sambalpur, it gave them
satisfaction that this additional 15
lakh acres of land brought under irri-
gation from the Hirakud canals might
have helped in prodpcing more food
crops in Orissa. And this is really
what usually happens when civil ser-
vants and Ministers and some higher-
ups who rule here in Delhi, go on an
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investigating tour to Orissa. This I
think is because of the peaceful tradi-
tions of the people of Orissa, because
they do not know how to welcome
these people with black flags or brick-
bats. Of course, henceforward we will
try to welcome them in the languages
they understand.

Shri A. M. Thomas: Why not you
organise some?

Shri Panigrahi: From your inspira-
tion we will organise. Of course, you
do not give us any inspiration.

This Sivaraman Committee reported
that this 1-5 lakh acres was in the
district of Sambalpur and water was
released from Hirakud reserves. And
our Food Minister, Shri Jain also,
without examining this report, parad-
ed those observations on the floor of
this house.

When this question came up in the
State Assembly of Orissa, the surpris-
ing part of the story is that the reve-
nue authorities in the State are not in
a position to locate this 1'5 lakh acres
of irrigated land which has been
brought under cultivation from Hira-
kud canals. I would rather suggest
that the Food Minister might again
send Shri Sivaraman on a pleasure
trip to Orissa to help the State Gov-
ernment to locate this 1'5 lakh acres
of land which has been brought under
irrigation from ‘the Hirakud canals.

Mr. Deputy-Speaker: The hon. Mem-
ber, I believe, is speaking on Demand
No. 67 and on his Cut Motions Nos,
31 and 32?

Shri Panigrahi: Yes, Sir.

Mr. Deputy-Speaker: But I am
afraid there is no Demand like the one
to which the hon. Member is referring.

Shri Panigrahi: There is about the
Hirakud Control Board.

Mr. Deputy-Speaker: The only
things I find here are:
(i) The Indian delegation to the
U.SA. for talks on Canal
Water dispute.
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Mr, Deputy-Speaker]:
(i) The terms of appointment of
the Legal Adviser to the De-
ls.gatton.

(1il) Visit of delegations from the
World Bank and the Govern-
ment of Pakistan.

(1v) Additional expenditure on
travelling allowance incurred
by the representatives of the
Ministry of Irrigation and
Power.

(v) Additional dearness allowance
of Rs, 5 granted to Central
Government employees,

These are all the items.

Shri Panigrahi: With regard to the
Cont.ol Boards....

Mr. Deputy.Speaker: Which is the
item here?

Shri Panigrahi: It is:

“Additional expenditure on travel-
ling allowance incurred by the
representatives of the Ministry
of Irrigation and Power on the
Contro! Boards on various Multi-
purpose River Schemes due to in-
creased activities account for an
increase of Rs. 18,600.”

The Hirakud Control Board controls
the project. This expenditure is in-
curred.

Mr. Deputy-Speaker: It is not
strictly relevant.

Shri Panigrahi: The fourth item.

Mr. Depuly-Speaker: 1 have that
before me. Travelling allowance of
the Irrigation department on Control
Boards on various Multipurpose River
Schemes—Hirakuq is not there.

Shri Panigrahi: There is reference
to Control Board. The Hirakud Con-
trolling Board is controlling the pro-
Ject.
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Mr. Deputy.Speaker: It only says,
travelling allowance.

Shri Panigrahi: Why did they tra-
vel without looking into where the
15 acres of land are?

Mr. Deputy-Speaker: He may refer
to it. The hon. Member may say
what he wants.

Shri Panigrahi: I may refer
to cut motion No. 81. It refers to the
retrenchment of a large number of
skilled and unskilled workers engag-
ed in the construction of the Hirakud
project.

Mr. Deputy-Speaker: pnder travel-
ling allowances you would not tack
that,

Shri Panigrahi: Passing reference 1
am making. I am not discussing
thatt We were given an answer in
this House that nearly 3000.. ..

The Deputy Minister of Irrigation
and Power (Shri Hathi): He is not
moving 32 then

Mr. Deputy-Speaker: It is out of

order.

Shri Panigrahi: We were told that
proper arrangemants would be made
to provide employment to 3000 skil-
led labourers who were employed in
the construction of the project I hope
the hon. Minister would tell us at
least how many of these pcople have
been employed since then out of the
3000 skilled labourers.

I now refer to cut motion No, 35
It refers to the Demand for Mines. I
would like to submit that although
Orissa possesses rich mineral deposits
like iron, manganese, vanadiym and
various other mineral resources, no
proper steps have been taken so far
as the collection of the mineral statis-
tics of the State are concerned. Also
no substantial step is taken in up-
grading the marginal and sub-mar-
ginal ores by beneficiation. When the
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debate on Mines and Mineral Regula-
tons was conducted, the hon. Minis-
ter assured us that that sufficient
attention would be paid so far as
beneficiation and upgrading of ores
in Orissa are concerned. I would like
to know from the hon. Minister what
steps have been taken to help the
State Government.

Shri Assar: May I point out, Sir,
that there is not even half the
quorum?

Mr. Deputy-Speaker: Is there any-
thing like half the quorum? The bell
is being rung.—Now there is quorum.
The hon Membe., Shri Panigrahi,
may continue.

Shri Panigrahi: I was referring to
the collection of statistics of mineral
ores and beneficiation in Orissa. The
district of Mayurbhanj in Orissa
abounds in iron, vanadium and other
valuable mineral resources. The hills
in the district of Mayurbhanj contain
deposits of mineral ores. The district
of Keonjhar abounds in deposits of
manganese and chromium. The dis-
trict of Koraput which is completely
inhabited by Adivasis has rich de-
posits of iron, manganese, mica, bau-
xite, graphite and copper ores. The
area between Talcher and Rourkela
contains rich mine-al deposits. I re-
quest the Government that they should
try to devote more attention to the
survey and collection of statistics of
mineral ores in this region.

I refer to the re-settlement of
thousands of people, mostly Adivasis
now displaced from the Rourkela
steel project areas. More than 12000
Adivasis have been already displaced.
No p-oper resettlement of the Adiva-
sis hag been made yet. Now, 3000
acres of land are going to be acquir-
ed for the expansion of the steel pro-
ject: More than 3000 peopls are
again going to be displaced. I hope
proper attention will be given to all
those who have been displaced. This
should be given priority and they
should be given employment in the
Rourkela steel project area.
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1 would like to submit to the Mi-
nister that out of 34,000 or 35,000 lab~
ourers only 1300 labourers are work-
ing under the cont:actors in the Rour-
kela steel project area. Only 175 of
them have been given employment
permanenily or temporarily in the
Rourkela steel project construction.
I think the Government should take
note of the grievances and difficulties
of the people who are displaced be-
cause of the construction of this steel
project. They should give proper
attention for their proper rehabilita-
tion and resettlement.

I now refer to cut motion with re~
gard to the Ministry of External
Affairs. I would point out a very
minor point with regard to this Minis-
try. Recently, the Government of
India invited a Lenders delegation
from Nepal to India. It so happened
that the Government of India invited
this Delegation without consulting the
Nepalese Gove-nment. As far as I
know, the Government of Nepal ob-
jected to such kinds of invitation ex-
tended to the people of Nepal--lea-
ders of Nepal from the Government
of India. The feeling of almost all
the leaders of the political parties of
Nepal and those who are our friends
is that in this respect the Government
of India is treating Nepal as a protec~
torate of India rather than a friendly
country. Some time back the Soviet
Youth Organisation invited a delega-
tion of Indian youths to the Soviet
Union, but our Ministry of External
Affairs objected to it, I do not know
on what grounds. If they can object
to such an invitation, why not the
Government of Nepal take exception
to an invitation to the leaders of
parties from Nepal without consulting
them?

Shri Thimmaiah (Kolar—Reserved
Sch Castes: The other foreign Gov-
ernments also do the same thing.

Shri Panigrahi: But by this act you
are not befriending Nepal. They are
our friends. This is a minor point,
but still the Government of Nepal
feels really embarrassed by it. I hope
when extending invitations, we wilk
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(Shri Panigrahi.]

that unnecessarily we do not create
bitte.ness in a friendly country which
Nepal is.

I will now only refer to the pur-
<hase of foodgrains—Demand No. 117,
There have been scarcity conditions
in Orissa since last October, and re-
peatedly we have been bringing this
to the notice of the Ministry of Food
and Agriculture by way of questions,
and every time we are told that the
demands of the Government of Orissa
are being considered. I would like
to know how much help has been
given to the scarcity areas of Bihar,
Eastern and other States up to this
time so far as purchase of food-
grains, rice and wheat, is concerned,
and what help has been extended to
Orissa actually.

I should like to point out that in
Orissa as a result of acute drought,
55,83,307 acres of land have been
affected and the number of people
affected comes to 61,22,000, and
19,48,000 people want seasonal employ-
ment because of fa:lure of crops as &
result of this drought. I would like
to know the exact amount given to
Orissa during these four or five months
to help these distressed people in the
State. I would like to know also from
the Minister what actual amount has
been given to Orissa so far as purchase
of foodgrains is concerned

In Orissa, the price per bag of paddy
has been fixed at Rs. 17-12-0, but in
the nea.est border market in West
Bengal rice is selling at Rs. 23-8.0,
in Bihar it is Rs. 23-12-0 and in the
Andhra border it is between Rs. 22
and Rs. 23. How was this price of
Rs. 17-12-0 fixed so far Orissa is con-
cerned. At the present rate fixed for
Orissa, actually the Government is
not in a postion to purchase any paddy
because the little stock that is now
with the farmers is being sold to busi-
nessmen and middiemen, and they are
again exporting this to the border
areas where they are fetching more
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price. So, naturally, the litle #%Bck
that Orissa had is going to the blalk
market because the middiemen are
coming into the picture, and the
Government of Orissa is trying to
purchase paddy, but I think the Gov-
ernment of India should give us a
pitcure as to what extent they have
helped us so far as purchase of food-
grains is concerned or afforded help
in other ways to the distressed
people, I know that the hon. Deputy
Food Minister is very helpful to the
extent that many times he assures us
that he will help us, but I would like
him today to tell us to what extent
actually he has helped us.

ot wex qWA (PAA) . SIS
®Ew, 78 Y #aeEl F an
# Hed a1 e & § /Y § 7R
gy wrfras fa=me wee @ g
g | gfgad @R WA qF aoE
T T F amy wrar @) fewwac F
T S ¥ qE UF qOF aSe AT
T 9TV W E §eT 7 feEr

@Y TS F qg FeN A
fegw & o frt & T § oA
g ¥ fod w7 qoF aoe A R
% ot gy ofgd oo e
WAy ¥ a€ anrd g e IR grad
& wwe w7 & werfoe s
e frar 4+ goF woz W sl &
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seifre ufe o feqr wrar @ R
W SE W oy W A A §,
wyfaer @t § 1 o w0 A
WY ¥y e e faar ang o wr
¥ 9o ¥ W of el F g
fodg w3 fomr o @Y W@ oY
gfasr & oast

W { AP & X § g fawe
QT g0 @A AT L | XY
o F WANE ¥ g9eY ¥ 7Y
¥z wem ) oqw fEw @R W
WA qET L, ¢, IR AR fet F
m FoR e sad W
v @ AT e sgt § ) §w
¥ o wwag ¢ 5 wAEE wEn
g(T) wam ey(T) F gw g
o feda fuforedY & Toeamity § Iy
I AT ATEET FETE HAT AT
fear o ¢, wwila ard ST ATgATC
2w frefrs faar man ¢, wafs feder
ffy & ot gat fafew oo
& Sy are v Arearc e
g Wt fe ¥ e & foridem
& wwe ¥ 1 F 9g wTAT AT
gframes " fpmmor e ? &
gt g v it wEw @ O e
TH AR Ty f5 R ) arf v
wrgare fear o1 @ & WX WD A
¥ gfw # fawfe & wqER O
war argarc e wrd ? fafafagw
N @ o wa fear mar @ wafe
faforerdt qRe B I @ @R
ot & fed @ &, og o% aom &
af srr 0 # wwar g 5o
o o s AR fear we sk

% ® fFar AT W@, wWR "W
W T

qud W & gy vy wigar §
o wamF vk g ag s & e
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w w3 W FATT A9 §
T wxr I TN T wei o
oo §o THo F I ] W 3F W
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¥y e I s Y o @ somfa
# e e Y TR ERT wRTeHY
G 9 8, WX ug waar Sedifaifey
%r d§ ok va g ofw
NREFET wran g waw
¥ w5 ¥ g goht wErafieY &y



841 Demands for

[*h T zedia] ,
freera w ¥ frldt wer e
¥ fod qyar oy arg adf & ) e
¢ fr x@ at § g @Y Wi gl
Ardr ey wnfigd fir 33t # warafirat
oy R ay oK sl w qree
Y §T ITTET w1 @ty fear 9w

fred T F ag FET ae §
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ag v o g fe o e
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AT ag A R OF AT @ MR A
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uE A o AR § 1w Y =aewr
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s qIA, lﬂ’o@ﬂ'c feurdie #
g% @A § SV Ag 7@ A Ay
I F G § 1 T TS AT FH
s afFT T 97 N
o o feay T &, @ A T
¥ Ay w1 ‘o= 99 gL 9N
ATl Fgraw agr At g &
wgr g faadiew e mifew
woar § 9gy 97 €19 T § 0F -
Mo g, fiwsma @
oF WeewrRe @ o omar @
A s FH TFgEa ™
far wmr & 1 AREW A & E,
a7 R0 TR wifew #T OF dw T
TR Lo To AW AAT, Lo To WETE
FAT | TE o To A feur @
e g gofed wmer g
foe gyt e AR aw
w8 Wl ww §,gew g, wad
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20 FEBRUARY 1558 Supplementary Granta 1846

T fear war & ay oy ¥ oy
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Shri Naushir Bharucha: 35,000 tons mwmimmmﬁ
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[ o sx wdw ]
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@@y N gt @
arger § fw oY o & gt i ard
N ¥ i W w1 agea
Yar wifg

Shri B. K. Galkwad (Nasik): Mr
Deputy.Speaker, Sir, I have moved a
cut motion No, 8 which relates to a
strike which had taken place at Nasik
Road by the workers of India Secu-
rity Press. In that connection, I have
some grievance which I want to put
before the House and before the Mi-
nister, and it is this.

There arve about 4022 workers. Out
of them, about 3600 workers had gone
on strike. There are 2 unions. One is
the INTUC and the other is the India
Security Press Mazdoor Sangh. The
strike was organised by the India
Security Press Mazdoor Sangh 'There
were about 16 demands made by this
union. Out of these demands, some
were agreed to; but, there was dis-
pute on one demand, namely, that the
week should be of 44 hours.

Today, the workers are working 48
hours a week.

17 hrs.

The Deputy Minister of Finance
(Shri B. R. Bhagat): Can a matter of
policy be raised?

Mr. Deputy-Speaker: There 1s ob-
jection that a matter of policy is be-
ng raised here now.

Shri B, R. Bhagat: He is talking
about a strike which does not exist
at present.

Shri B, K. Galkwad: I just want to
put a grievance as regards the strike.
1 am not talking about the strike but
coming to the conclusion that there is
such and such grievance which should
be remedied. That is 1 want to put.

Mr. Depuiy-Speaker: The bon.
Member may continue tomorrow. We
will now take up the half-an.hour
discussion,
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Shri V. P. Nayar: May I submit that
# we do not ensure the quorum be-
flore we start this discussion and if
somebody were to refer to it, then the
awhole thing will fall through. Let us
Just have the quorum.

Mr. Deputy-Speaker: No reasons are
yoquired, The hon. Member wanted
%0 draw my attention to the want of
qguorum. Let the bell be rung. Now
dhere is quorum. The hon. lady
Member may proceed.

JNDO-PAK CANAL WATER DIS
PUTE

Shrimati Tarkeshwari Sinba (Barh):
Mr. Deputy-Speaker, Sir, while rais-
ing this discussion, I am afraid that I
am taking this opportunity to tire this
House once again about this impor-
tant matter. This discussion has been
coming in time and again in this
House and Members have been fully
informed about the developments by
the hon. Minister. But the recent com-
ing and going of the visitors from the
‘World Bank have raised some fresh
interest, if not fresh hopes, regarding
this dispute. Therefore, I have taken
this opportunity to bring some ideas
that are coming to my mind and also
in the minds of the other hon. Mem-
bers,

Mr. Deputy-Speaker, you know
that since the last November some
representatives of the World Bank
fave been coming to this sub-conti-
ament for talks for the final settiement
of this dispute between India and
Pakistan but as usual they have gone
beck, I think, without any sense of
tulfilment and I think this time also
they have gone with a sense of failure
with regard to a permanent settle-
ment of this dispute. Meanwhile, this
-delay, I am afraid, is .causing in this
country a heavy loss, financial, moral
and psychological day by day and
doubts are increasing in the minds
of the people of this country whether
Pakistary at all .wants a solution of
this problem. .On the -ether hand, the
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incidents and events are thers, rather
to prove that Pakistan has made this
economic matter into a cold war dis-
pute and is trying by conscious and
calculated delay to lubricate the pro-
paganda machine to malign India,
not only in Pakistan, not only with
the people of Pakistan, but also be-
fore other countries of the world. And,
we are, unfortunately, sharing in that
propaganda, because the more time
we give the more they get the chance
to misrepresent this issue and cause
confusion in most of the countries of
the world that India is being very
very unfair to Pakistan ™ the two
vital problems for settlement—one is
Kashmir and the other is canal waters.
Sir, this time I was in the United
Nations and, unfortunately, I think
most of the statesmen when they
used to speak off the record often
said: “What is this? You have got two
disputes to settle and in both these
disputes India is being a little unfair.”
And, we have had to allay their fears
by explaining our position, both in
regard to the Jammu and Kashmir
dispute and also with regard to the
canal waters dispute. Sir, we have
always being paying dividend on the
generous side.

Therefore, 1 would like to bring to
the notice of the House—I really need
not bring this thing to the notice of
the House because the House is very
well aware of this fact—that Pakis-
tan is trying its utmost to create a
confusion about these matters in the
world, and Pakistan is proving a lit-
tle bit successful in their propaganda
eampeign in maligning India.

Mr. Deputy-Speaker, you must have
passed through a newspaper report
about the speech of Ch. Mohammed
Ali, ex-Prime Minister of Pakistan—
(I do not know how many Prime Mi-
nisters they actually had, so far and
it is very difficult to remember their
names)—in which he threatened
India saying, to quote his own words
“If India did not see reasons soon
enough and did not honour her intere
national commitments over the ques-
tion of Kashmir and canal waters,
India shall have to pay very heavily





